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.... .......... 

8.11.2004 	Heard Mr.3.ralapatra. jearn& cowise, 

1
for the applicant. 

Not3.Ce to respondents# returnable o 

14.12,2004. 

.................. .  
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14 l2.2004 	Present Hon'ble Justice Shri R.K.Batt 

• • 	

Heard Mr M. Mishra., 	learned 

- 	 : • 	

counsel for the applicant. Service is 

• 	
awaited. Adjourned to 28.1.2005. 
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11.2.2005 Present: The Hontble Mr.M.K.Gup.a, - 
Member (3). 	 - 

The Hon'ble Mr.K.V.prahiadan, 
Member (A). 

None appears for the parties. Mmkian  

Notices were issued vide order dated 

8.11 .2004and thereafter the matter was 

listed on 14.12.2004 and 28.1 .2005. 

such circuraetances. the C.A. is admitted. 

Respondents are directed to file reply 

'wjthin six weeks. 

- 	 List on 30.3.2005 for orders. 

• 	 .. 
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f crvc cpic 394 3.2005 Present: The Honle Mr. Justice 0. 
Sivara Jan, vicechairman* 

t:.tië rec eat of learned counsel 

-for theparties the case is adjourned 

to 3.5.2005. Written stataent &  if any, 

in the meantime. 

• 	

n 

CM 	
• 	 Vice-Chairman 

• 	At the request of Mr.A.K. Choudhury, 

d1 • C.G • S • C. the case is adjourned to 

2.6.05 for filing written statanent. ,, 7 

24 
}Iesnber 	 Vice-Chairman 

mb 
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s:-o.c 
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2.6.05. 	 The learned counsel for the appli 

cant Is asent. Mr.A.K. Choudhury, Add].. 

C.GS.C. submits that the written state-

ment has already been filed. Post the 

matter for hearing on 206.05. 

'V 
Mnber 	 Vice-Chajrmaa 
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20.6.2005 	On behalf of Mr.M.Mishra, learned 

counsel for the applicant an adjourn.. 

ment is sought. Post on 27.792005. 

VSNU~16~~ 	 Vice-Chairman 

--'2, bb 

	

27.7.05* 	post the matter on 12.8.05. 
57 

Tc3o c 	
Meiflber 	vice-chairman 

1n 

1 2,8,2005 	
1
Heard Mr M. Mishra, learned 

counsel for the applicant and Mr A.K. 

Chaudhuri, learned Addi. C.G..S.C., 

Hearing concluded. Judgment delivered 

in open court, kept in separate 

sheets. The application is disposed 

of. No order as to costs. 77 

a,y 
46R_b~er 	 Vice-Chairman 

n km 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
/ 
	 GUWAHATI BENCH 

ORIGINAL APPLICATION NO.256 OF 2004 
71,  

DATE OF DECISION: 12-08-2005. 

Shri Ashish Acharjee 
	 APPLICANT(S) 

Mr S.Talapatra & Mr M. Mishra ADVOCATE(S) FOR THE 
APPLICANT(S) 

- VERSUS- 

Union of India & Ors. 	 RESPONDENT(S) 

Mr A.K. Chaudhuri, Add!. C.G.S.C. ADVOCCATE FOR THE 
RESPONDENT(S) 

THE HON'BLE MRJUSTICE C. SIVARAJAN, VICE CHAIRMAN 

THE HON'BLE MR K.V. PRAHLADAN, ADMINISTRATIVE MEMBER 

Whether Reporters of local papers may be allowed to 
see the judgment? 

To be referred to the Reporter or not? 

Whether their Lordships wish to see the fair copy of the 
Judgment? 

Whether the judgment is to be circulated to the other 
Benches? 

Judgment delivered by Hon'ble Vice-Chairman. 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.256 of 2004 

Date of Order: This the 12 111  day of August 2005 

The Hon'ble Shri Justice G. Sivárajan, Vice-Chairman. 

The Hon'ble Shri K.V. Prahiadan, Administrative Member. 

Shri Ash ish Acharjee, 
S/o Late Debendra Acharjee, 
Resident of Village- Ch andig arh, 	 - 
P.S.- Melaghar, Distt.- West Tripura. 	 Applicant 

By Advocates Mr S. Talapatra and Mr M. Mishra. 

-versus- 

The Union of India, represented by the 
Secretary to the Government of India, 
Ministry of Labour (D.G.E.&T), 
New Delhi- 110001. 	 - 

The Director General (EMP) 
MinIstry of Labour (D.G.E.&T), 
New Delhi- 110001. 

The Assistant Director (Rehabilitation), 
Vocational Rehabilitation Centre for 
Handicapped, 
Abhoynagar, Agartala- 799005 	 Respondents 

By Advocate Mr A.K. Chaudhuri, Addi. C.G.S.C. 

ORDER 

SIVARATAN. .1. (V.C.) 

Pursuant to Newspaper Notification inviting applications 

for the post of one Vocational Instructor (Metal) in the scale of pay of 

Rs.5000-8000/-, the applicant applied for the said post. He was 
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selected and appointed as per offer dated 17.2002 (Annexure-3) and 

its acceptance. The appointment order is dated 22.7.2002 (Annexure-

4). It is stated in the said order that the applicant's appointment is 

purely temporary and that the terms and conditions of appointment 

shall be governed as mentioned in the O.M.No.VRC/AGT/EST/A-. 

11019-158-61 dated 3.7.2002. After about two years the applicant was 

served with a Memorandum dated 20.8.2004 (Annexure-7) stating 

that the post of Vocational Instructor (Metal) was meant for OBC 

community and the applicant was appointed against the said vacancy. 

it is further stated that as per the Notification of the Government of 

India for common list of OBC, the applicant does not belong to OBC 

category and accordingly the appointment to the post of Vocational 

Instructor (Metal), which is a post of 013C category is wrong and thus 

deserves to be terminated forthwith. The applicant was asked to show 

cause against the said Memorandum. He then submitted a 

representation dated 2.9.2004 (Annexure-8). The respondent No.3 by 

a cryptic order rejected the representation. The applicant is aggrieved 

by the said order. 

2. 	Mr M. Mishra, learned counsel for the applicant, submits 

that the applicant belongs to OBC community as is evident from the 

certificate issued by the si1t Divisional Officer, Government of 

Tripura on 9.4.1998 (Annéxure-lO) and that the respondent No.3 has 

not considered the effect of the said certificate while terminating the 

service of the applicant. The counsel submits that the applicant has 

put in more than two years of service in the post and that the officer 

had not 'considered any of the relevant matters stated in the 

representation while rejecting the said representation. Counsel 

9w' 
F] 
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submits that there is absolutely no reason stated in the impugned 

order for rejection of the representation. 

We have also heard Mr A.K. Chaudhuri, learned AddL 

C.G.S.C. appearing on behalf of the respondents. He submits that the 

list of OBC categories is exhaustively mentioned in the Government 

Notification mentioned in the show cause notice and that the 

community of the applicant does not fall within the said notification. 

We have considered the rival submissions. The applicant 

in his reply has stated various reasons including the certificate issued 

by the said Divisional Officer to establish that he belongs to OBC 

community. The order passed by the respondent No.3 (Annexure-9), 

needless to say is a cryptic order. It reads thus: 

In continuation to the Memorandum No.VRC/ AGTI 
EST/A-11019/254 dated 20.8.2004 and in pursuance of the 
proviso to sub rule (1) of Rule 5 of the Central Civil 
Services (Temporary Service) Rules, 1965, I, Shri 
Parikshit Mondal, Assistant Director (Rehab) in charge of 
Vocational Rehabilitation Centre for Handicapped, 
Abhoynagar, Agartala hereby terminate the temporary 
services of Shri Ashis Acharjee Vocational Instructor 
(Metal) of this center on 20"  September 2004 afternoon 
after examining his representation submitted on 2 

Id  

September 2004 which is accepted and rejected for 
consideration." 

Absolutely no reason whatsoever is there for rejecting the 

representation. We are of the view that the respondent No.3 has acted 

in a perfunctory manner in dealing with the representation of the 

applicant, who has put in more than two years of service, of course, as 

a probationer in the post of Vocational Instructor (Metal) under the 

respondents. Since the order does not -contain any reasons for 

rejecting the representation we set aside and quash the impugned 

order dated 20.9.2004 (Annexure-9). We direct the respondent No.3. 

to consider the matter afresh and to pass a fresh order in accordance 

with law with reasons after offering a personal hearing also to the 
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applicant within a peri.od of three months from the date of receipt of 

this order. 	. 

6. 	The applicant will produce a copy of this order before the 

• 	respondent No.3 for compliance. 	. 

The O.A. is disposed of as above. No order as to costs. 

H 
• . 	. (K. V. 	LADAN) 	 . 	(C. SIVARAJAN) 

ADMINISTRATIVE MEMBER 	 VICE-CHAIRMAN 

nkm 
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IN THE CENTRMJ ADMINISTRA.TIVE ThIBUNAL 

GUWAIIA TI BENCH 

0. A. No  ... ca,c'.,. of 2004. 

Shri Asish Acharjcc 

Sb. Ltc Debcnttra Acharjce 

Resident of Village- Chandigarh 

P.S. Melaghor 

Distt, Vost Tripura. 

APPLICANT. 

VERSUS 
- - - - - 

The Union of India 

-Represented by-

The Secretary to the 

Govornuient of India 

Ministry of Labour(D.G.E.& T) 

Now Delhi - 110 001, 

The Director General (EMP) 

Ministry of Ibour(D.G.E.& T.) 

New Delhi - 110 001. 

Contd........P/02. 

I 
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The Assistant Diroctor(Rebabjijtatjon) 

Vocational Rehabjljtatjon Centre for 

ilandicappod, Abboynagar, Agartala799 005 

RESPONDENLS. 

The Applicant most respoctiully states as 

under : 

IIS OF APPLIC&TJON 

PARTICUlARS OF THE ORDER AGAINST WHICH 

lifE APPLICATION IS MADE. 

The Application is wade against the Office 

Order No. VRC/AGT/EST/A_iloj9/156 dated 20 0 09.2004 

passed by the Assistant Dircctor(Rchabi]itation), 

Vocational Rehabilitation Centre for Handicapped, 

Agartala, Tripura, the Respondent No. 3 herein. 

JURISDICTION OF THE TRIBUNAL. 

The .pplicant declares that the subject-

watter of the Order against which he wants rcdrcssal 

is within the jurisdiction of the Tribunal, 

Con td.......P/03. 
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LIMITION. 

The Applicant !urther declares that the 

application is within the limitation period pros-

cribed in Section 21 of the Administrattve 1ibunals 

Act, 1985. 

FACTS OF THE Ce*SE, 

The Applicant in response to an Advertise-

ment published in the Employment Nóws vido Central 

Employment Exchange Advertisement No. 15/2001, 

applied for the post of the Voc,ational Instructor 

(Metal) since the Applicant has/had all the quail-

Lications mentioned in the said Advertisement, 

A copy of the said Advertisement No. 15/01 

is annexed hereto and marked as ANNEXURE-1. 

4.2) 	Thereafter, the Applicant was asked to 

appear in an Interview/Test for the said post of 

Vocational Instruàtor(Mctal) by the Call Letter 

No, VEC/AGT/EST/A-11016/140-49 dated 31.12.2001. 

A copy of the said Call Letter dated 

31.12.2001 is annexed hereto and marked 

as ANN]X1JRE - 2. 	 Contd ... P/04. 
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4.3) 	The Applicant on completion of the process 

of selection was offered the said post of Vocational 

Instructor(Mctal) in the Scale of Pay of . 5000 

8000 in the Vocational Rehabilitation Centre for 

Handicapped at Agartala vido Memorandum No. VRC/ 

A UT/ES T/A -41019.-j.58..61 dated  03.07,2002. 

A copy of the said Memorandum dated 

03.07.2002 is annexed hereto and marked 

as ANNEX(JEE - 3. 

The Applicant accepted the said Offer of 

Appointment as per the terms and conditions of 

appointment as reduced in the said Of for of Appoint-

went dated 03.07.2002.  On acceptance of the said 

Offer of AppOintment the Applicant was appointed 

temporarily as the Vocational Instructor(Motal) in 

the Pay Scale of fis, 5000 - 8000 plus other allow-

ancos w.cJ, 22.07,2002(forenoon) in the Vocational 

Rehabilitation Centre for Handicapped at Agartala. 

A copy of the Office Order No. VRC/AGT/ 

EST/A-11019/1138-42 dated 22.07.2002 

is annexed hereto and marked as ANNEXUEE-4. 

Con td..,...P/05. 
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4.5) 	The Applicant has given all the benefits 

of an employee including the benefits of the Group 

Insurance Scheme, 1990 w.e 0 f. 01.01.2003 whIch 

would be evident from the Memorandum No, VRC/AGT/ 

I 	 EST/A-11 023(A,A)/2757-59 dated 02.01.2003. 

A copy of the said Memorandum dated 

02.01.2003 is annexed hereto and marked 

as ANNXUE 
- 5. 

4.6) 	It would be further evident from the 

Office Order No. VRC/AGT/EST/A-11034/1166-68 dated 

25.07.2002 that the Applicant has been entrusted 

with duties of VocatiOnal Instructor(Notal) and 

records, files, keys etc. 

A copy of the said Office Order dated 

25.07.2002 is annexed hereto and marked 

as ANNEXURE -6. 

4.7) 	The Applicant has been performing all his 

duties and responsibilities to the entire satisfac-

tioá of the authorities and there was no room for 

any short-coming in the devoted service of the 

Applicant despite that the Applicant was shocked 

Contd.......P/06. 
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when he received a Memorandum No. VRC/ACT/EST/A-11019 - 

254 dated 20.08,2004 whereby he was asked to show 

cause as to why his appointment should not be ter-

minated after oxpiry of one month from the date of 

receipt of that Memorandum. 

A copy of the said Memorandum dated 

20.08.2004 is annexed hereto and marked 

as ANNEXUEE 
- 7.. 

	

4.8) 	In response to that Memorandum the Applicant 

submitted his reply on 02.09.2004 and urged for not 

terminating his service as contemplated in the said 

Memorandum dated 20.08.2004. 

A copy of the said reply dated 02.09.2004 

is annexed hereto and marked as ANNEXURE-8. 

	

4.9) 	By the Office Order dated 20.09.2004, the 

Applicant's service was terminated w,o,f, 20.09.2004 

(afternoon). 

A copy of the said Office Order No. VRC/ 

AGT/EST/A-11019/256 dated 20.09 .200'& is 

annexed hereto and marked as ANNEXIJRE 94 
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4.10) 	The allegation wade in. the Memorandum 

dated 20.08..2004 is against the record as at the 

time of submission of the application for the post 

of the Vocational Instructor(Metal) and as well as 

at the time of submission of the Offer of ppolnt-

went the Applicant submitted his O.B.C. Certificate 

issued by the competent authority stating that the 

Applicant belongs to Acharjco Couimunity(Sub-Castc) 

which is recognised as O.B.C. in Tripura by the 

State Government vido Notification N•• o. F.6-74/SCW/ 

State/9/4859-5010 dated 08. 03.1995. 

A copy of the said Certificate dated 

09.04.1998 is annexed hereto and iiiarked 

as ANNEXIJEE - 10. 

5. 	GROUNDS FOR RELIEF WITH LEGAL PROVISIONS. 

5.1) 	For that, the impugned Order. of Termina- 

tion has been issued in violation of the terms of 

appointment as laid down in Clauso-2 of the Memo-

randuw dated 03.07.2002, 

5.2) 	For that, the period of probation was not 

Contd,. ... 6 .P/080 
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extended nor oven curtailed on or before 22.07.04 

therefore, it is to be doomed that the Applicant 

has completed probation successfully. 

	

5.3) 	For that, w.e.f. 22.07.2002 the Applicant 

has become a permanent ctnployec under the Rcspon-

dents and as such there is no application of proviso 

to Sub-Rulc(j.) of Rule 5 of the Central Civil Sor 

vicos(Towporary Service) Rules, 1965.  As such the 

impugned Order of Termination is liable to be sot 

aside and/or cancelled. 

	

5.11) 	For that, the Memorandum dated 20.08.20011 

is without authority, illegal and absolutely arbi 

trary. As such the impugned Order of Termination be 

set aside and quashed for fair ends of justice. 

	

5.5) 	For that, though the Applicant has taken 

that he has acquired the status of a permanent 

employee in his reply dated 02.09.2004 the Rospon 

dent failed to persuade them from issuing the im-

pugnod Order as such the impugned Order be sot asido 

and/or quashed forthwith for substantial cads of 

justice. 
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5.6) 	For that, the impugned Order dated 

20.09.2004 as passed under Proviso to Sub-Rulc(i) 

of Rule 5 of the Central Civil Servicos(TeWpOrarY 

Service) Rules, 1965 is illegal, arbitrary and 

liable to be sot aside as the Applicant after 

21.07.2004 was no more a temporary servant and as 

such the ProvisIons of the Central Civil Services 

(Temporary Service) Rules, 1965 cannot be applied 

to his service. As such the impugned Order of Termi 

nation is liable to be sot aside. 

	

54) 	For that, unless the competent authority 

cancels the certificate of 0.B.C. 9  the Respondents 

have no ri-ght whatsoovor to say that the Applicant 

does not belong to a Sub-Caste recognized as the 

Other Backward Coimnunity. As such in existence of 

Annexu-ro-lO, the impugned Order of Termination is 

bad in law and is liable to be set aside and/or 

quashed. 

	

5.8) 	For that, the Acharjec Couimunity(Sub-Caste) 

is entitled to all benefits of Other Backward 

Commzjnj U cs. 
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5.9) 	For that, the Order of Termination dated 

2009200' is also illegal for not following the 

proocdurc of law and as such not tenable. The 

impugned Order of Termination is thcrcf or liable 

to be set aside and/or quashed. 

5110 For that, the impugned Order of Termination 

is not an Order or Termination simplcitor as would 

be evident from the Memorandum dated 20,08.2004 

and as such the Applicant is entitled to all defence 

available under Article 311 of the Constitution of 

India and other Rules governing the field for his 

defence, 

	

5.11) 	For that, the Applicant has been condemned 

virtually without giving reasonable opportunity for 

his defence and the impugned Order of Termination 

is issued most arbitrarily and without any basis 

to the serious detriment of the Applicant. 

	

5.12) 	For that, on getting the employment he has 

married and now he has been thrown to despair as the 

Applicant has no other means of livelihood for main- 

taming his family. 	

Contd......P/11. 
J 
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543) 	For that, it is necessary in justice and 

in equity that the Applicant be reinstated in the 

post of the Vocational Instructor(Metal) w.cf. 

21.09,2004(forcnoon) with all service benefits 

such as continuity of service, backwagos etc. 

forthwith and in no time. 

5.i4) 	For that, the Applicant has become a 

victim of hostile discrimination which offends 

the Provisions of Article hi and 16 of the Consti-

tution of India and as such the impugned Order of 

Termination be sot aside and/or quashed forthwith. 

6 • 	DETA ILS OF UIE EE11EDIES EXEL US TED. 

The Applicant declares that he has availed 

of all the rcincdicà available to him, and he made 

his representation on 02.09.2004 (Anuexuro-9 to 

this application). But the said representation was 

rejected by the impugned Order dated 20.09.20011 

Anncxurc-9 to this application). 

7. 	MATTEIS NOT PREVIOUSLY FILED OR PENDING 

WITH ANY OTUER COURT. 

Contd.... . .P/12. 
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The Applicant further declares that be 

had not previously filed any application, Writ 

Petition or suit regarding the matter in respect 

of which is application has been made before any 

Oourt or any other au-thority or any other Bench 

of the Tribunal nor any such application, Writ 

Petition or suit is pending before any of them. 

S. 	RELIEF SOU(iHT. 

In view of the facts mentioned In para-6 

above, the Applicant prays for the following reliefs. 

THIS }ION'BLE TRIBUNAL WOULD GRACIOUSLY BE PLFASED TO , 

I. 	admit the application, call for all records 

relevant to the subject-matter from the 

custody of the Respondcnts 

ii. 	pass a final order by setting aside and/or 

quashing the impugned Memorandum No. VRC/ 

AGT/E$T/A-11019/256 dated 20.09 .2001k 

(Annexure9 to this application) forthwith 

and in no time, 

Con 
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pass a final order directing the ltospon-. 

dents and each of them to reinstate the 

Applicant in the post of the Vocational 

Instructor(Mctal) in the Vocational Re-

habilitation Centre for Handicapped at 

Agartala w.cd. 21.09.2004(Zorcnóón) with 

all service benefits as would have been 

accrued to the Applicant including con-

tinuity of service and full backwages. 

OR 

iv, 	pass such further order or orders, direc- 

tion or directions as seem fit and proper 

having regard to the circwnstanccs of the 

case. 

PARTICULARS OF BANK DRAFT FILED IN RESPECT 

OF ThE APPLICATION FEE. 

Draft No.,. 	 . .. ,. .. .. ... .,. dated 

ô 3,..11.200' of l's. 50/-. drawn on U.Co. Bank, Gauhati 

High Court Exntion Counter at Agartala in favour 

of the Registrar, Central Administrative Tribunal, 

Guwahati Bench. 

Contd,. . 0 0 . .P/14.. 
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10. 	LIST OF ENCL0SULES. 

1. 	ii(four) additional copies of applications, 

ii. 	3(thrce) file size envelops for service, 

Bank draft of Rs. 50/-. 

iv. 	In addition, annezuros mentioned in the 

in dcx. 

VE_R_Ij_I_C,A TI_OWN 

I. Shri Asish Acharjee, Sb.  Into Debendra•-

Acharjeo, aged about 28 years, working as Vocational 

Instructor(Mctal), now terminated in Vocational 

Rehabilitation Centre for Handicapped, Ministry of 

Labour(D.G.E, & T.), Resident of Villago-Chandigar, 

P.S. Melaghar, test Tripura, do hereby verify that 

the contents of the paras L 	to4..tic7arc true 

to my personal knowledge and paras .J... 

believe to be true on legal advice and that I have 

not suppressed any material fact. 

~L- aLw'rl . 

Signature of the Applicant. 

Date : NovetnberO7 2004. 

Place: Agartala. 
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	FISHERY 	orlLsequiva!ent 	 Postappliedlor 	 . C employment exchanges und 	SURVEY OF INDIA 	BOTWALA 	2) NatIoraJ Trade Certificate In the 

	

ntii ation to 
the Centrai Emp'oyment CHAMBERS SIR PM ROAD MUMBAI 	aPP roPratoTradeorNatIoflaIAppreflt$hp 	Registration No 	 ' l 

xchango 	
400001 	

Cert;fcate in the appropriate trade or any 5 Nco No 	
-: 

Advesement No 1 5/2001 	1 FIve Scitjfic Assistant SC-i , ST-i , 	other recogrised eqwvalent qualificat,on h  S Name (Mr/Mrs/Miss) in Block Lette8 2 
- ptabons are invited for the foltowing post OBC I UR 2 	

the approppate trade with at least 3 ye 	rathos name :- 	Upto 10 9 2001 jn the prescribed format Pay s 5000 8000/ 	 practcajpenonce' 	 ' 8\ddross (in lou) : 	given at the end of the advertisement 	Age 30 years 	 Place tPowork iVRC for Handicappod 	9 Ntionality 	 , .1 Applications are to be submittod only to Esscntal QualificatIons B Sc inZoology 	Tripurae,t DOL, Agartala 	 ' P 'fhether SC/ST/OBC  ' 	'the local/nearest Employment Excbmge or FisheryScience orcquIvaIentwi 1 year 	4 	One êVOcatonaJ 	Instructcr  <1- t /hether Ex Serviceman (Yes/No) I • - 2 
#::

- 

	

	- 	4App1atsons should notbe submitted to the experience in collection of Fisheries data 	(Commerql) UR 	 1Vhether Physici I Centra Employment Exchange 	 uishin vessel rn2flj_ 'ds g - 	Pay Rs 5Jo 8000/ 	
:; 	

No) 	 I  '2.Dupanmeital candidates L"tonging to fabrication epirsofuishinggear 	 Age 3Oycrs 	 13 Wt'olhor botongs to any priorIty 

	

the Place ofwor. AISL including Andaman 	
1)Gradjatta 	category 	 , 	

- 
L i&ame quifications,exp etc as laid down and Nicobar Islands 	, 	• 	 recognised Unit 	 14 Date of birth (Christian Era) , 	fOrthopostmayapplydJrecttothoemptOy0 	(48/2001) 	SR 	K K 	BHATT 	2) Diploma orcertiuicate in commercjaj or 15 Languageknoijn 	 ..- ( 	r 	an need not send their applications SUPEPINTENDENT 	VOCATIONAL 	

Secretariati Practice froa recognisci 16 AcadomIc/technIcal/pr6fe39fl th(QUghJpCaI employment exchange 	R EHAB I L1TAT 0 N 	C ENTR E FOR 	Institute 	 quatifica1ios (starting from M3tricufat!on 3Alicaons of candidates othe1 than HANDICAPOED REHABARI GUWAHATI- Desibe 
\ Specdof4Q%ordspflrfliL 	equivaIon examination (s) plssed'(b) thOSeCOVeredupdersl no 2 iboe andt 	/81008 OLD Ill CMUS 	

in typing in nrjsh and8Owords permiflui 	Diicion and %age of marks (C) BoarWç 

	

lbe
Sto OnachaJ Pdesh and S kim y tU 2 Ope Vocational Instructor (Computer 	in shorthanJ 	 Urivorsiiy (c) year of passing (e) subJt 

ns de dunlossthe yar 	egistered Application) UR e 	 Place f w 	VRC for Hanicappc- 	takesi 
I 	

th the emp oyment exchanges and the r Pay Rs 5000 8000/ 	 gar 	pura West 79900s 	 17. Experience (a) Name of the employr : apptJ3ns- outodthroughthechannej Age 30years 	
neVocaJonalJnstructor(jetal) OB 	(b) Designation of post (c) pay scaI&(d) 

, 	o: emploent exchanges 	 Essential Qualifications Matriculation or 	Pay Rs 5000 8000/ 	 Na ure of duties (e) Period of emplojrnent 

	

Appiications submitted directly to the its equivaient NationalTrade Certificate in 	Age 30 years 	 from 	to- 	(f) Last pay drawn :- 	ornp1or (other than the candidates the appropriate trade or National 	
EssentiliOuali(Icatlons 1)Matncujation 18 Are you prepared to be posted any rsiding in the State of Arunachal Pradesh 	appron' coshp certificate in the appropriate 	or its equivalent 	 where in India (Yes/No) and Stkkim without the channel of trade or any other recognised equivalent 	2) Nationai Trade Certificate in th 	19 	

gard in 
rployent oxc 

	

or
anges will not be 	qualification iii the appropriate trade with at 	appropr;at 	trade 	NtiOflii 	Quati cation (ii) Trairing (iii) Expiarienco (iv) z 

- 	cosid ed 	 least 3 yrs practical exp (preference will be 	Apprei ticeshp Ceincate in the appropr atl 	Rose rch (v) Publications 5 Sepate applications are çea:red for g'eocanddaterainedjnCentraitrainiig 	
trade or any other recognised eqLlvalen' 20 Extracurncutaractjvities 	- 

each pos(quotijig advertisement 4o and 	In,tute for instructors in the appropriate 	quaIi1icaion in the appropriate trade with at 	
iinIy declare that the staernent ad ? f70J

criepot 	 )do) 	
least3odrspracticalexperience 	 b m 	th 	

m orago lit r&axable for SC/ST OBC 	Place of work Guwahati 	 Place of work VRC for Handicapped 	YJJ 'S orrn are correct to 'he best o iE*ocv,cemèi PhyicalIy l -hndicappea (49 51/2001) 	SHRI P MONDAL 	Agarta 1a TripuraWesf 799005 	
- 

ard Govt seants as per rut)s 	 \SUPERINTENDENT (I/C) VRC FOR 	bbrcvfat OIS Used is 	 - 
4.  

	

Cmpli dpptctio- rLL,d r 	IN0iCODED 	ABROYNAGAP 	S St.h dulodCastes 	 (Qtureofthecnoidatc) v a,ion L0 strLtiors shall be - cc ed 	I 'NISTRY or 	BOUR DGE&T GO 	_ST Sccdu'ed Tr es 	 - 	 a SOOeCe 	o ever s-p" 5 	F INDIA, AC RT,t 1 PJ,'UQ, ES 	CRC Dire B1Lf,3rd CidSCS 	 r of 	 inedin 	 ''005 	 - 	 - 	 - 	
- '212 

UR' 

-. 



[ANN XL 
1/ 	(. .vetiuiicntot In dia 	Phone:-0381-325632 

-440 	 \ .flhli(I .yOt •  Labour, DCE&T, 	 ei7 
/ 	VoLatIo1u R. liantiilatioii Ceiit c for 1 -Ltndicapped 

Abboynagar, Agartala, 
l'r pura Wcst-799005. 

Nd.VRCIAC'i'/iiST/. 1 10161 I L1 e-' q 
0 	

Dated,:-. 31st Dec, 2001 

l'O 
Shri Ashis Acharjee, 	

00 

S/O,Late Debendra Acharjee 
C/O,LrSwapan Acharjee, 
Viii: .Chandigarh, P.O.Meiagarh, 
Tripura West799115. 

Sub:- Recruit ment fo1 the post of Vocational Instructor(Metal) 
in the luv Scale of Rs. 5,000 - 150 —8,000. 

S ir/'vI ad UIii 

\Vilh reference to vur application thr.árded through Sub Regional Employment 
Excinut; in response to our Advertieaent No. I 512.Q0 1 in the Employment News dated 25 to 

1 August-200 1, you are requested to appear in an interview/test on 21-01-2002& 22-01-2002 
at 9-30a.rn. fbi the post of Voc ionaNnstructor(Metaf) at this Center, 

MI are further rei nested to bring the tbllowing: - 

1) 	Original Certificates of your Educational/Technical qualifications, experience Caste. 
Employment Registration Card, Citizenship Certificates etc. 

2 	f'hc original call lettcr being sent to you. 

No traveling expanses will be paid to you ihr this purpose. / Second class rail/bus 
by the sboitct route will be paid lu SC/ST:candiclates only in this regard on production ol 

act ntl journe', tickets. You ore advised to come prepared !br arrangements of stay fur two days. 
needed, at YOUr .  o Wfl COSt. 

No correspondence \vlrats.evr will be entertained in this regard if you fuil :u 
o:Ypcar ntervicw/tcSt as specified rbovc. 

Yours fiui1hftllv, 

' 

cpAi4, I•VI,S nq.,L) I 4 

Note :- FroniKontatoAeattaki -- Indian Airlines fligt reaches daily in 45rninutes, 
oflW!Rya!IatuoAtzartaIa- By Bus takes piiium 24 hours to reach Agartala. 

111' 

thStSoc,rtj v '.ri' 

marked as Afltiiu, 

s the exact cop no OtignaI 
h, ceif led copy 



H.• FANNEXL, R E:---7 	 . 
•• 	1. 	•• 	' 

. ... 	 . 	 . 	 . S.  (ver&nentcfItidiá' 
i'Jt]stry of LahOUr,CD3E&Ti - 

\joctiofl&1 Rehabilitation Centroa ndicapped, 

	

- 	
bhoynagar, Atartaiao 	' 

9// ; 8- 	 Datd.0 

	

:QijANiJUM 	., -.. 

In 	 of DGET letter No 0 .DT..A.32I2/b/2oc)1 
datd 24th Juno 2002,..tft. Superrritenderit, Vocational 1 ehab11ata-

t:Lofl CnLie fol H an d1c 3 ?d,Agatala West Triouia is p1easei to 

oIfL?r to thi : to a pos .t of 
ti 	i 'a of at 

lie/she will be ctititled to (IawDearness and other 110 
ances according to ruleo 

	

THTFJvS 	 UNDER:.' 

Inc appoinc'lNtnt 

	

II) 	/se will b on prôh.tib f 	°eribdof 2(to) years 
the period _-, oim. liable to be extended or curtailed at tho 
d1retJ-Oh f t 	aopointlrig autoray Dun 1 thi 	onlo 

	

s 	1co may be Leirninated at any t1Th. vuthoU 
notice or a s s i g ing any,  re son. 
If 'during the t':'ial period ne/she may desire to lea':. th 

	

• 	organisatioO or month's clar notice will he necesary 

	

iv 	C corripletion of the trial period the, ppoiner.ntmaY be 
terñ1nated at any tithe'by amonths 'notice'..gier by eitha... 
sidu 0  The ooJ"tiflg authority reserves the iaghc o 	r 
rinoLJThj 	s/hc services forthwith or befoi tie e:r1 
of the t 1  alatd period o notice by workiric to hir/h 

pymcnL ot a SU equ1valentto the pay and a1aowanc 	Iu 

the period of notice, or the unepcd portion thereof. 

	

v) 	The appointment 6ais 	t.h1rthe liability' to serve am 
here 	in'India 	" •.°'•• 	•, 	•, 	.•.,' 

i) 	Dther condtiors vo,fserviCe will be governed by the 
relevant rules ai°d 6'dé's" iñ'e'Tfrorfl't1me'td time 
LH[ \PPO 	iVILI BEJ THER SUBJECT TO - 

	

)roUucbio1 of 	certificate ofitfls frQm a Civil Suigo 
ifrio -  already one, The Medic.al exdmlnatlon will be 
arranged by this office. 	* 

'iakin oa 	j1 	 Conattutio. 
f Indja 	.'00 	-: 	 •: 	•.:no' 

production of the following Cerfificates toq.ether with 
one atte't,ad copy each. 

) 0ftlL1C 	of educat_nal and other tencl 
nu al l Ic atipns. 

Contd.', , P2 

i rns i '.o c.'n ty tra 'n CU 

marked as nneiur& 

Is the ect copy of OrigrI 
the certified copy. 



— 2 	* 

(b) Charac1er 	 Off icers of Contrail 

State c-ov0/S pncLari 1ag1strat. 

(o) Cort1f2cte of age 	
r 

(d) Dacumentary proof of profesiona1 experiences 

(0). Cert'ifice in the prescribed 	in-'respectóf Sh Caste/ 
Sch Tribe/Anglo_Indian caidates only0.. 

() IReference from orevious emp1oyeS if any 

.::.l.-e e:}be. : statë&:.that;'.w1e..the1;the'c an.d idate is serving 
- or Ls under obligabon o serveianother CntrlcGoiernflnt pepart-

!feflt oC 
State Goverrrnient or a publLc authoXrZty.c r "ic 

: 	: :• 	•-':r 	 - 	. 	'. 	' % 	. 	' 	. 	S 	 .. 	 .  

If any declaratiQflgiVen or, infomat'jonfurn{hecNby the'candi- 
date fs found to be false or jf:tbecancdeiS_fôUd to.h<re 
wilfully suppres sed any material infornhc'tiori, h,e/e J'1.L be iable 

•1'0 removal from service and such othètèiofl on-the :above.. terms and 
. cndit5.,ofls from service and such other action as Government may 

. 	. dxn 	fii, 	•• 	. 	'-'. : . 	• 	' 	 . .....: 	 . 
. 	..:.: 	.:': 	c-  ........... 

..If ho/she acce.p.t •theff 	opt 	a bove. : te.rfl1S and condition he/ 
she idirecid .tO . ,C0m 1 jCate his wi.11irignessifl this Centre on or 
hefre 	 should 

pOCC? the .ce.rtficte sm?.. 1- 	 . above 	:c . • : . 

NO £ U A./D.AO i1] be alläwd 	for 30 ning the-appointmeflt or on 
teim1nat1O1 thereof, unless otherv;iseadmiSSible under the rules. 

- 	 I 	- 	 0 2 

......... - 	- 	.. - 1,, . 	 ... 	 •.. 	
. 	 ScJPERINTENDENT. 

Sht3/t 	 ? 	nwnaen 

/ 

' 
• 	 . ............f... 	 :.,. 	 •. - 	•.. 	 .; 	 .. 	 :'.. 	 •. 	

, 	 dour 

••• .: 
	

. 	
.;.: 	 ••!• 	

: 	 •. 

.Copy forwatded -fr informatiofl to  

	

e nri.( P)I3 	Mini.try of Labour, Shram 
Shakti Bhavan, • 11Máig. ...NWDeI1ii 

2 Q 	The Pay & 6counts Jffier, PAO,)GUTMiflistrY of\LaboUr, 
....hrarnShikti Bhavn, 	 S 	Dë1hi.. 

	

C' 	L 	\ e 	- 

3 	Th 	ccountsSctiofl, VRC for ilandicapped, Abhoynagar, Agartala. 

Personal file of person concerned, 	c 

J_ t (:/ 	n'c-uj 

'Ac 
• .. . ... 	 •. . . .•. 	 . 	- 	. . 	

SUPTPENT1 
.c: ::U;; 	r•- 	 (c 	 • 

• 	 S 

• 	 hrit 'n's cu 

imrk'd as A(')kJR. 

	

'S th4i Qxact cop 	i Oriç'naIf 
tb. certified Copy. 
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[ANN EXLRE 

-. 	 Government of India 
Ministry of Labou(D.G.E & T) 

Vocational Rehabilitation Centre for Handicappedj) 
AhhOvnagar,Agartala,Trjpuia west,799005 

VRC/AGT/EST/A-1 101 9/11 	 Dt.22-07-02. 

OFFICE ORDER. 

As per reconi ncndation of the D.P.C/SC held on 21-01-2002 ind approved vide DCJFT 
letter NO. DGIET-A-320 2/5/200 I -EE-11 dated the 24t11 

Jude 2002, Sri Ashis Acharjec is hereby 
appointed temporarily as Vocational Instructor (Metal) in the pay scale of Rs.5000-150-8000/- plus 
other allowances w.e.f. 22nd JuIy-2002 (Forenoon) in the Vocational Rehabilitation Centre for 
1-landicapped, Abhoynagar, Agartala, Tripura. The .erms and conditions of appointment shall be 
governed as mentioned in this Office Memorandum N0.VRC/AGT/EST/A-1 101 9/1 58-61 dated the 
31(1 June 2002. 

His appointment is purely tempora' basis andhis services shall stand terminated at any 
time without any notice or assigning any reason. 

7'Sri 1\shis .\ehnrjee. 
S/O. U. L)ebendra Ach:r;ee. 
C/O. Sri S \\'apiul Acharjee. 
\'ill. Chandigarh, 
P.O. Chandigaih(Melaghar) 
Dist. Tripura(W) 
PinCode.7991 15. 

(P. MONDAL) 
SUPERINTENDENT i/c. 

ca1it 	$ttn 	1I9 !r ii.. 
41 

!iiutt 

Copy to: - 

The Dy. Diretor General (EMP), Minisfty of Labour (D.O.E & T), New Delhi - 
The Pay & ACCOUntS Officer, PAO,•DGET, New Delhi - 110 001. 
The Accounts Section, \'RC fori -landicapped, Agartala, Tripuira West. 
Personal tile and service book of the person concerned. 

/ 
SUPERINTENDENT i/c. 

nIS is 'o rQrtty jflT 't cot 

triariwd as Annc; UI & 4 
is the exact cor & OUq n 
the certified ccpv 

AdvocAt 



9\ .  
S. 	 EANEX 

overnment of India 
I/i[inisy of Labour, (ó.G.E.& T.) 

Vocatiora R&abi1itation Cer tre for Handicapped 
Abhoynaga:Agartala,TripLra West, 799 005. 

No.VRCIAGT/ESTIA- 11025 (A.A)I 2 
	

Dt. 02.0-2003 

MIMORANUM 

Shri Ashis i'harjee, Vocational Instructor (Metal), a Group "C" empoyee has 
been enrolied as a member ci' he Cctral Government employees Group nsuranee Scheme, 1998 
w.e.f:cn fl 'il-2 	. His rth!y .bscription of Rs.301- (Rupees thirty) only shall be dc.icZecT 
horn his salary/wages comme.ing f:3rn the month of Jahuary 2003 and he wiii Ce eligbl' 	th 
benefits of the Scheme approate tc Group "C" w.e.f. il42-2003. 

(IF0 MONIIMII4 
SURllNNT 

.' 7; tS.S_ 	
4,..'SS 	

S• 

.\'c  

(Copy (so: - 

Cutr ir 
of 1116 

.titr y  of Laboui 	DOE & , 
Agart, 

!iipu.. We7 

Service bcol< of Sh:'i Ashis Acharjee, V.I. (Metal), VRC for 
Handicapped,Agartala. 

Accounts Sciio, ' :/RC for Handicapped, Agartala 

/ 
§UIFET1NfiE1T 

nis is to c2rtlty tba 

.irked as Pni. iye 

the exL_: try of O g tn& 

be certd:c c. 

A74y 



=AN~ NEXbF1kL4" ,  

-®r~ 
Government of India 

Ministry of La1our (D.G.E & T) 
Vocational l{chabiIitatioi Centre for 1-landicappe(t 

Ablioyna ar, Agartalt, Tripura west, 799005 

N0.VR0AGT/EST/A-1 1 034/ 	 Di. 25-07-2002 

O1'FICi ORDER 

As per office order NO.VRC/AGT/EST/A-1 1034/151-152 dated 16-06-1995, Shri San11 
Das, V.I. (Carpentry) were requested to look after the duties of V.I. (metal)& keep the records of 
Tools and Equipments, raw materials etc. after transfer of Shri S. R. Saiyed V.I. (Metal). 

After joining ol Shri Ashis Acharjee, V.I. (Metal)(new posting) Shri Sanjit Das, V.I. 
(Carpentry) is now direcicd to hand over all records, registers, files, keys etc. to Shri Ashis 
Achaijee, V.I. (Metal) immediately after preparing a list of such items currently in his possession 
so as to ensure smooth running olihe irade. 

/ 
(P. MONDAL) 

SUPERfNTENDEN'I' 

Shri Sanjit Das, V.I. (Carpcntr)/) 
\'RC for Handicapped, Aartala - for compliance. 

Copy to: - 

	

1. 	Shri S. Dc, Workshop Foreman, VRC for Handicapped, Abhoynaar, Agartala for 
information, 

	

t2. 	Sun Ahis Achaijee, V,l.(Metal), VRC for Handicapped, Abhoynàgar, Agantala. 

rn4- 
SUPERINTENDEENT '/- 

flh 	 tjo,, Confr-0 for HaiL 
of Izidja. 

Of Lubgxr 	 & T . 

Agri, 
Trii.u(a 

flS IS to C2rttty viat thib COp 

ked as (flnu .ie 

the ext... CCPS, Of Orignal 

"t cert ? C() ! 



NNEXR. 

I 	 Government oflndip  

• 	Miistry 	l.bour (D.G.E & T) 

V Oc ational R(. hbi I tat ion Centi e Ioi 1-land iup d 

/1/)!! oyii (iga) /lg (111(11(1, Trip iira wcsi- 799005 

it-Luau: 
Phone:-2325632. 

vRC/,CTIESTIA 11019/ 	
. 	 Dteci : tJ- 0-2UU- 

I 

MEMORANDUM 

On scrutiny a! the service book of Sri Ashis Acheice, It is well that he was 

appunited Ur the post 01 Vocational Instructor (Metal) against OBC vacancy vide allice order no 
sm 

--\' 	I7I 	I JA- I 1019/i 13 --12 dated 22-07-2002 temporarily in the pa scale at l s R(%AG  
I U-i)Ut) and ai ned to the service on 2 -U7-2002 But as per the noti Oca(iou a I ( i vCYtIlflefll at 

RI1iL jar eoflfl R)11 I 1St uI 013C 1L í\chcrjee does not belong to OBC ea(cgury ala! aceordi nc,iy 

us nppnmnUflCllt to the post of \'oeatio:nal I nsiructor (Metal), \vhiCh is a posi ol ( )l ( catcunry, iS 

;vmrg a id tia S deserves to be tcruid noted !hrthwith. 

Under the aho''e positions Sri Ache jec is asked to shov-eouise as to why 1 65 

ppoi nImeni should not be termi iaid alter expiryoI one month Tl The Lktte 0, rceLlis 

neinoranduni 

to 
Ashis Aelece 

\'ocationil I nstiuetor(Meial) 
\!dtional Rehabilitation centre 
tar 1,1 and i capped 

(P. Mondal) 
Assist ant Di rector (Rehab 

peo 

V. R. C. for jaridicaPP 
Tri9i.$ 

i- OS IS to crlI! 	•'... 	
• U. 

uiked as AnLi.:e 

$ the exact copy o  Original 

sht cevttf ted copy. • 	47t;4 
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I

ANNtkURE 
	

. 9,  

/ 
	

5~ 
To 
Tba Aiijøtt flirectv(Rctiabt1jtAtjon) 
Voec't1oncU fleIaibt1ittjon Centre for 8analeappcd 
.49iGtvy or 	(r & r) 
GovornIIt of 1n(Ua 
AgartcsJ't. 

— 

OUPUi&NFEL 

Icf $ 

Sub ; 

Iota' fl*u0x3ndu3 ?o.C/. r/LS/A.4L0L9. 
tatcc 2000802uc.*. 

Lcp1y to 1,00 show OUUiQ ug$tust prOpOct 
ter.ainattpti of my service. 

'I 

Sir, 

£ vo th toour to aath'cou you two unt7er 

.4 

01. 	. cr ree 	da$lou of the WC/SC boltl on 

21.01 	wa aliliroved vido 1)0 & 

(Icitcd *.03,fl0Xt I was appointct  as  the Vottoua1 

iotrtctht (lkt1) it the pay ocalo of Li. 5000 0000 

tdU, u.jtcr i ldwin.4 1AL. a11o14nec u.c,f, 	 in 

tb Vat I 1. on's 1 Utha ijI 12. ta tton Centre for Hant1icc, 

A'&soywri.,r, AgArta1, !fripura on per thc toxwo and oonat. 

1,1 uno of the IWOOra tIOAR3 No, VI2c/G'2/ET/A.41049/158.44 

(atcI 0.(J71'OQ, 

I 1vc CI)fllpICtcd two ycars of ciy sorv2cc on 

proAti cIo:.!t nuccorztully ttn! I (Icoervo ti be dec2arod 

T 	. 	 peztncnt 1.1 ,  uc ,aii po3t of Vnc.itirjnal Instructor 

(!ct1) !'eiV%tcly on c*xip1etion of tho 831(I tuo yccir$ 

cinco t:c pciiot tsao not bncn ciztcnCcctl or cnrtoi$c1.by 
nis is to certtty inal thIS CQp r.ti 	ppots.In Authc4ityo 

marked as Annc 	.' 

i s the exact coo c1 C)rignl I 

the certified cofly. 

4&bJ41frJA**t 
/ 



I apkic) for tc posit in reoponoc to the 

Ai1vcrticoiuet 	15/2001. puhl$.rtiod in the Cmployctt, 

I'llovs 1itcc1 01 5t, fo 31st Anwst v  2001 and on luc ocrutiny 

the St% i&oton1 inploycnt fe1iano Zert*tcd wy app10.

c3tton to 1110 ctpropr2,ato authortty at the Voeati'nal 

lotabilitation Centre for Uanateappcd. The Authority 

nt%r pIcaseA to akize to 	car in the intcrvicw hold 

on M.0102002 Ofl 1i101.002 at the VOeàtiObJl Ud$*bilt* .1 

tttti)n Ctntie for !m icappc(3 at Acartal.  1 ape3rcd. 

in the Interviets flnu1..1 iith all 41ócLJlCntP Ltna the 

L'1 CftII letter oi %nkccl by the Call Letter Vo 0  

JI 

V1/;i/LYt/t1C1.G/V40J.&9 tiateti 3i.IQ.200i. 

ThO Zntcrvtou Doard cWe.a further ncruttny 

og all uiy liocW1o? t9 and thoraftor reeoa1nt1c1 we for 

O 	Ui(1 IoJt o$. the t'oeationtl 1ntructor 

(Uctil) in the -cay ciczilc of Es. 5000 - 800) uith otbor 

allonocns Accordingly, the offer of appointiient vide 

?4*norauduja Vo. VIC/AGT/S!e/A..iiO*9/158.6* dated 0)907.( 

Uds iuouocl. On iy cecoptauce of the cxid Meuoràn(1E3 dated 

O7.qOO2 tl Wftcc Oi-t)cr of 	ioiritLient ur(1er No, 1rhC/ 

M/LSP/AijOJ9/ 1 i38iJd! dated 2.0742U(? was i9auo6 

tat1ng thtt I hAve boon c&ppointcd u.o.X. £2.11e702OU2 

tor all pLwpoco. 

Os,. 	Alter ap t3ointnent s  T hnvc been naTic1 and uy 

Olifl family ao coite into bctg eutircly on the 3j391 of 

the naltry tti I. I !ra;; tor holding,  the pot of the 

Vocational Inotructor(1*tal). 1 have no otheiç incooc 
l his IS to Certity that IS Cop, 	 voi ior 'cmo o ltveliIool. It the cu ItnjtLnCc 

marked as Annex ure 
s the exact copy o f CngnaIi t.hn I rcoeivcl the oaoran&iu.i No. VIC/AGT/LSP/A11oi9/ 
bt certified copy. 

&dVOCat., 

AL 



V 

. 	 . 

11 	te.1 CO.(.1U& I d1d feel that Domeane haa Cravn 

the very iL1nc c•  ny liXe out. n the propoed teriituatiota 

!jc 	yitiY c!&•ctC I 111 liave no other 'tltei'naUvc bitt 

to conrcrit 	jtaxvattot tiltil Ob C=Lly*I ticivc cotttd 

no 9whito,  at tny point nt time 	there Nowe bean no 

opportt'rkty for ty  e0citnitt2ng cwy 219ta106 At icGnt in 

thZOO Stn6ca all :4y 2ocuzmento t;cr octrutintzcxl and 

'Lqrvcc1. It lii t.ex to volut out tht our etivnity 

bc been (geel3rc4l a the Other iaekczarC 	tc(flC) by 

the Iotiflcatjon No, 	 di3tei 

isiuet3 by tho Secretary to the tovcz'iriont ot 

!1'ii nra, Sco  01:C . ifnor.ty Weifaro Dcartticnt • The 

ltIi(1 	tUiOtiCn was A1130 (tilY P1*bliflIftXl iii IL 

GApctte. *i the tulalla  of the  said Nottieatton the O)C 

(crt2i11tc. Tct t 11,W been ph.bO4U(O41 by t'IC %1I 1tC4 Ctt6 

the Loqttcfl1 iu icwity WIIJ not yet c%'.I3ccI1(1 tl'C o3i 

(fLU, tertflieate JMr any rceon ttiathoevcr. Since I 

o a eortnity, rccoftnlcod as the ODC, therc t 

boie1tty o' irouiarity in the eaid 3 io1ntLIent 

as ai1ecci or otiex1iiO. 

Zfl thc t:rciisoq Aa a*ena1d I %iould £wvctLy 

L13 L.c.ic 	t: 1. 	.Lvc A eofo31nte coru1erc&tion in 

tc qvhbye nkttT •i1 )t tO tCii1flS.O 	'od tto 3ervieo 

On o:j1y oJ 'nu.' ontt & 	io4oct1 Or OtheXii1ic and oblige. 

imrr; £c4thu1Iy, 

linteef t  

cptcctho.L 02, 20(A. 

his is to cerUty t:! 'hiS C)\' 

marked as Anne>wr ............. 

is the exact copy of OdgnaI 

be certified copjs. 

ivocat. 

( 

C. 	A 	Jr ) 
t?oo 	u1 	tue & ir( 'fetal) 
Vocational tei\miIitatton 
Centre for ;Ia lie 	c) 
Acuta1a 759 
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(overnncnt of ,  lnc.lia 
Miiisti' of I 'abour (D.(i.l. & T) 

Vocational Rehabilitation Centre Ibr Handicapped 
/1 h!ioj'iiat,ai, 11Jt11 1(11(1, Ii !III (1 ite,st- 799005 

E-uiail vrca gniala(thh ub.0 ic.in  
F!ione:-2325632, 

VRC/AGT/EST/A-11019/2. -; t- 	 Dated: -'20-09-2004 

OFFICE ORDER 

COflhiIHultl()fl k) I hC M:mOIafldtlll) N -VR(7A(H/JSI'/A- II 0l904 dated .W 
August 2004 and in pursuance ol the proViSo to sub rule (I) of Rule 5 1' the ( 'entral ('lvi 
Services ('leinporary Service) Rules 1 9u5 I, Shri Paiiksl iii Mondal, Assisiant 1 )ii'eciur (Rehab ) in 
charge of Vocational Rehabilitation Centre Ir I landicapped, Abhoynagar,Agarlala hereby 
terminate the tcmporary services of Shri Ashis Acltarjce.Vocational Instructor (Metal) ol' this 
centre on 20th 

 September 2004 aitcruou after examining his rcprcsentatwn submitted on 
September 2004 which is accepted and teiceled for consideration. 

To 
Sri Ashis Acharjee 
Vocational lnslructor( Metal) 
Vocational Rehabilitation Centre 
for Ilandieappcd 
Agcntial-799005 

/Lc r' 	\ \ 
(I'. l\1on(I) 

Assistant 1)ircetor (Reltab) I/C 
4iihit 1:iiyr, (ohib. 

. i". C. or UndicppeJ 
P.cut,ula, Txipuxa. 

rils IS o certtty tn& 

mar kvo is AnnevuT'2 	.. 

8 the QXdCt copy ct (0 nL 

te ceytif led copy. 



LANNEXLFE i(' 
.- 

1  4-  - 

.1. i 680 (;0 V Ut Nt\ I ENI' O' 'FRI I U RA 
OH'IcI: 01 TIlE SUB.Dl ViSIONAL OFFiCER 
/ . 

U-DVIS10N.  

/,. 

,c..!Ufl1ui Qt1'ULaiau1uL1!flJ 

/ \  
ThiS is io eethv unu siil S,,ii 	 .j . 

( 
ul ' 11 	c 	 fl 	 in Sub Division 

oi .iwua L.;s 

ieeognised u OBC in 'I'riuvn b) the  

Vi I 	Ut I LCL1II(Hi W. (; -74 /5 CW / STATE /9/45595010 dUCd 5395. 

2. 	Sri,' S 	..,. 	 ' 

iH/t 	iuiiily urdiunrily :,,ides iii 

under Sub'Livuuun.; 	.. ".' . 

I 	 I) 

IHtC of iri)uIn. 

I' , 9 
.Sigi t1t.ir( HI1CI SCItI UI 'ihu' 

iib Divi UUI1 ii (1iiLL 

Iciffi "eLLIH.y' 	;:d here will have i1i 	uiw nicuiing u In cciH.i 20 ui ihc 

I. Ii 	& ii ii 	I 	1 	j) 	)l( 	i\1 	1 9 5 0 .  

.t cerlily thn 	- 
Annesute ( b 

is the exact copy of Original 

fbi csrtifld copy. 

41 k 
Mvocat. ' tq14L 

II 



J.. 

% 

1" 	 Cet.rai AdTtj .'t"T uil 	 I 

'-a--..  

: 	 7MY2OO 
IN THE CL

ATB~ENCH:
DMINISTRATIVE TRIBUNAL 	 'M 

G 	GUAWA-ITI 
I 

r 	t 
Tilie of the case: 	 OA No. 256/2004' 	\ 

• 	 SHRI ASHIS ACHARJEE 	 Applicant 

-Versus- 

Union of India & others. 	 Respondents 
4  

SI, No. Annexure Particulars Page 
• _______ _____________________________________ no, 

01 -- Application 1-8 
02 -- Verification 8 
03 1 Copy of the advertised no. 15/2001 dt. 25-31 2 

• ________ August. 2001  

04 2 Copy of forwarding leffer from SREO, Agartala 2 
05. 3 Copy of the Government of Tripura Notification 2 

on OBCs dt. 8.3.95  

06 4 Copy of Government of Tripura Notification dt. 2 
30.8.2000 on OBCs under central Government.  

07 5 Copy of lelterform Director of Welfareof Sch, 2 
Caste & OBC, Tripura df. 10.03.2005  

08 	• 6 Copy of approved list of OBCs under central 2 
Government in Agartala  

09 7 Copy of show cause notice dt. 20.08.2004 2 
10. 8 A copy of termination of termination letter 3 

20.09.2004  

11 9 A copy ofappointment order 22.07.2002 3 
12 10 Copy of explanation letter by the applicant 4 

df.02.09.2004  

Date of filing: /6< Of 
	

Signature of the Deponent 
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IN THE, CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHTI BENCH: GUAWAHTI 

OA 1\1T56/2 004 

SHRI ASHIS ACHARJEE 	 Applicant • 	 VS 
UNION OF INDIA & OTHERS. 	 Respondents 	' 

Reply for & on behalf of Resondents• No 1,2i & 3 • 

I Shri P. Mandal,' Assistant DirectOr (Rehab,) i/c, Vocational Rehabi 

Centre for handicapped, Agartala, Tripura, do hereby solemnly affirm and say 

as follows: 

That I am the Assistant Director (Rehabilitation) i/c and Respondents No-3 

in the Case and as such I am fully acquainted with the facts of the case, I have 

gone through a copy of the application served on me and have understood 

the contents thereof, Save and except whatever, if specifically admitted in the 

reply statement, the other contentions and Statements may be deemed to 

have denied. I am authorized to file the wriffen statement on behalf of all the 

Respondents. 

A. 	Brief facts of the case 

That the respondents beg toplace the brief factsof the case as follows: 

(1) That the post of Vocational Instructor (Metal) in the Vocational 

Rehabilitation Centre for 'Handicapped, (Government of India, Min of 

Labour. & Employment, DGET) Agartala was reserved for Other 'Backward 

Communily (hereinafter referred as OBC) and accordingly an 

advertisement was published in the Employment News under Central 

Employment Exchanges no; CEE.No.15/2001 dt.5-31 August 2001. 



2 

copy of the same is Annexed as Annexure -I) It was clearly mentioned 

that the post is reserved for OBC. A number of candidates were called 

for interview and test including the applicant whose name was forwarded 

by the Sub-Regional Employment Exchange, Agartala, under OBC 

category. (A copy of the some is annexed as Annexure- II) On review of 

the certificate it was observed that for selection to the post of V.1. (Metal) 

reserved for OBC, the applicant produced a certificate claiming his 

"Acharjee" community (Sub-caste) as OBC in the light of Government of 

Tripura Notification No. F-6-74/SCW/State/9 /4859-5010 dt. 8.3,95 (A copy 

of the same is annexed as Annexure -Ill). It is clear from the OM. No. 

20096-20246/F-6/74/SCW/STAT/94 dt. 30.8.2000 (A copy of the same is 

annexed as Annexure-IV) that the community of Acharji (Gonok) is 

declared by Government of Tripura as OBC but the some is not 

recognized by Government of India, The community of Acharjee 

(Gonak) and Acharjee (sub-caste) are the same community vide leffer 

no. F-6-74(B)/SCW/& ONC/STAT/05/20661 dt. 10.3.2005 (A copy of the 

some is annexed as Annexure-V) , from the Directorate for Welfare of Sch. 

Caste & OBCs, Tripura, Agartala. Further the Community of Acharji 

(Gonak) of Acharjee (Sub-caste) are not in the approved list of Central 

Government under OBC category.( A copy of the same is annexed as 

Annexure-VI) Accordingly an explanation was called from the applicant 

vide OM No, VRC/AGT/Estt./A.1 1019/254 dt.20.08.2004 (A copy of the 

same is annexed as Annexure -VII ) as to how to appoint a Non-OBC 

candidate for the post reserved for OBC and why not his service be 
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terminated by giving a month notice, the applicant could not justify the 

same, On the basis of facts and circumstance, his service as Temporary 

Vocational Instructor (Metal) was terminated vide OM No. VRC/AGT/Esff. - 

A11019/256 dt. 20.09.2004 ( A copy of the same is annexed as 

Annexure-VIll) 

The Parawise reply is submiffed as follows; 

That with regard to the paras 1 .to 3, no comments. 

That the respondents beg to state the statement made in paragraph 41 

to 4.6 are maffers of record. 

That with regard to the statements made in para 4.7 of the application, 

the respondents beg to state that the appliàant was appointed as 

Temporary Vocational Instructor (Metal) at Vocational Rehabilitation 

Centre for Handicapped, Agartala (A copy of the some is annexed as 

Annexure-IX) The Application of Sh. Acharjee was forwarded by Sub-

Regional Employment Exchanges, Agartala, (Annexure-Il); a Govt Agency 

as such no need to verify the genuineness etc of the details submiffed by 

them was considered necessary. However, in the January 2004, it was 

observed that Sri Acharjee doesn't belong to OBC Category for 

employment purpose under the Govt. of India. In fact the notification 

no.20096-20246/F. 6/74ISCW/STAT/94 dated .30.08.2000 clearly states that 

COmmunily of Acharjee or Acharji (Gonok) is not approved as OBC by 

the Central Government. In the instant case the vacancy was advertised 

in the August 2001 and further action to fill the post was taken thereafter 

I 



only. This clearly proves that Sft Acharjee used a certificate of OBC 

issued by the Govt. of Tripura in 1996, which is not valid for geffing 

appointment in the Central Govt. establishments. The Director of Welfare 

of SC & OBC, Govt of Tripura has also clarified that "Acharjee" and Acharji 

(Gonok) is the same surname of the Communily, which has been 

declared as 080 in Tripura (Annexure-V) 

5. That with regard to the statements made in paragraph 4.8 of the 

application, the respondents beg to state that the applicant could not 

justity the reason to appoint a non-OBC candidate for the post reserved 

for OBC and could not prove his Acharjee (sub-Caste) or Acharji (Gonok) 

is in the approved list of Central government under 080 Category. His 

leffer dt.02.09.2004 is annexed as Annexure- X) 

6, 	That with regard to the statements made in paragraph 5.1. of the 

application , the respondents beg to state that the applicant was 

appointed as Vocational Instructor (Metal) of Vocational Rehabilitation 

Centre for Handicaped, Agartala as against OBC category and his 

"Acharjee" community (Sub-caste) is not recognized as OBC by Govt of 

India vide Govt of Tripura OM No. 20096/20246/F-6-74/SCW/State-94 dt. 

30.8.2000. (Annexure-IV) The applicant's• Acharjee" community (sub-

caste) or Acharji (Gonok) is not in the approved list of Central Government 

under OBC Category. (Annexure-VI) Accordingly, on coming to know that 

'Acharjee' Community is not included in the list of OBC of Central Govt., 

hands were laid on the Govt, instructions and on perusal of the 

Notification No. 20096-20246/F .6-. 74/SCW/STAT/94 dated 30.8.2000, it 
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was 'found that a non-OBC candidate has been appointed against the 

reserved post. As such a show-cause notice was issued giving him 

reasonable opporfunily (30 days) as to why his service should not be 

terminated (Annexure-Vll). The Explanation (Annexure-X) submiffed by 

him was not found satisfactory, since to get employment, Sh. Acharjee 

used the OBC certificate issued to him in 1996' by the Govt. of Tripura, as 

such his service was terminated. 

That with regard to the statements made in paragraph 5,2 	of 

the application respondents deny the same. 

That with regard to the statements made in paragraph 5.3 of 

application respondents deny the same. 

That with regard to the statements made in paragraph 5.4 of 

application the respondents beg to state ihdt 0 &M No, 

VRC/AGT/EST-A. 11019/254 dt.20.08.2004 is issued as per Rules and 

with in the Law. 

That with regard to the statements made in paragraph 5.5 and 5.6 

of the application the respondents beg to state that the applicant 

could not justify by giving valid reasons for his appointment against 

the post reserved for OBO vide his lefter dt. 02.09.2004 and so his 

service as temporary Vocational Instructor (Metal) Was terminated 

vide OM No, VRC/AGT/Est-A. 11019/256 dt. 20.09.2004 and his 

termination is well covered by the Rules within the Law. 

That with regard to the statements made in paragraph 5. 7of the 

application the respondents beg to state that the applicant 

11 



applied for dpointmént in contra\ention of Gb4 of Tripura, OM 

No, 20096-20246/F-6- 74/ SCW/Statë/94 dt. 30.08.2000, wherein 

applicant's community of Acharjee, is not approved by the Central 

Government. However, the applicant produced a certificate 

claiming his "Acharjee" community (Sub-caste) as OBC in the light 

of the Government of Tripura N&ificàtion No, F-6- 

.. 74/SCW/State/9/4859-501 0 dt. 8.3.95, it 18 clear from the above 

OM No: dt. 30.8.2000 that the Community of Acharji (Gonok)' is 

declared by Govf. of Tripura as 0B0 but the same is not 

recognized by Govt. of India. The, community, of Acharji (Gonok) 

and Acharjee (Sub-caste) are the some community vide leffer F-6- 

• 74 (B)/SCW & 0NC/STAT/05/20661 dt. 1003.2005 from the 

Directorate for Welfare of Sch Castes & OBCS, Trpura, Agartala, 

Further, Acharjee Community (sub-caste) or Acharjee (onok) are 

not in the approved list of Centrdl Government under OBC 

category. As per. practice certificates whether relating to 

caste/educationdl!professional-qualificallons are referred for 

verification to competent authority only in cdse of doubt. In the 

instant case at the time of offer of appointment, no doubt. about 

the genuineness/ acceptability of the certificate arose as the 

application was forwarded by the Sub-Regional Employment 

Exchange, Agartala. 

12. That with 'regard to the statements, made in paragraph 58of the 

application the respondents beg to state that the applicant's 
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Acharjee communily (sub-caste) or Acharjee (Gonok) is not 

entitled to get the benefit of OBC community in the Central 

Government Establishments, 

That with regard to the statements made in pardgraph 5.9of the 

application the respondents beg to state that the termination 

order of the applicant wide OM No, VRC/AGT/Est-A. 11019/256 dt. 

20.09.2004 is in order and as per Rules. 

That with regard to the statements made in paragraph 5.10-13 of 

the application the respondents beg to state that in view of the 

facts in the foregoing paragraphs, the grounds stated by the 

applicant does not hold good and accordingly opposed. 

That with regard to the statements made in paragraph 5.14 of the 

application the respondents have no comments to offer, as the 

same is being legal one, 

That with regard to the statements made in paragraph 6 of the 

application, the respondents beg to state that his representation 

was duly considered but he could not justify the reason for 

appointing the applicant against OBC category in Central 

Government Establishments. Further, the applicant could not 

prove that his communily of Acharjee is in the approved list of 

Central Government under OBC category. 

That with regard to the statements made in paragraph 8 ot the 

application the respondents beg to state that the applicant is not 
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entitled to any relief sought for ,  in the application and the same is 

liable to be dismissed with cost, 

Verification: 

I Shri P. Manda!, presently working as Assif. Director (Rehab.) i/c, 

Vocational RehabiIitatio 
I 

h Centre for Handicapped, AgartOla being duly 

authorized and competent to sign this verification do hereby affirm and state 

that the Statements made in paragraph-i-rof the application are true to my 

knowledge and belief, those made in paragraph 1-1 being maffer of record 

are true to my informatbn derived there from and those made in the rest are 

humble submission bef9re the Hon.ble Tribunal, I have not suppressed the 

material facts. 

AND I sign this verification on this the 11 dayof May 2005 at ,Guwahati 

Sh. P. Mandal, 
Depondenf 

Assif, Director (Rehab.)i/c. 
VRC for Handicapped, Agartala 
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4rFJTRAL EMPLOYWH 
- 	 - 	GotcrLfla : 	 •' 

N I EXCHANGE 	tot atoir) 
• 	14fl1JamnagarHouse Shhan Road 

• 
-- - - ... 	--r 	._,-- ...' 	- r.. 	 i •.t..-trr (P 	F. 	Mci 	All lndi 	orvirp I iabitv 

8. Only tJ1e 	L;ciI 	 •-' 
not employed anywhere will be paid TA for 
attending interview, it admissible under the 

rules. 
(4712001) : DR. V.S. SOMVANSHI, 
DIRECTOR GENERAL. FISHERY 
SURVEY OF INDIA, BOTWALA 
CHAMBERS. SIR P.M. ROAD. MUMBAI - 
400001. 

Five Scientific Assistant : SC-i, ST-I, 
OBC-I,UR-2. 
Pay: Rs. 50008000/- 
Age:SOyCarS. 
Essential Qualifications : B.Sc. in Zoology 
0r FisherySeOreqUiValent 	1 year 
experience in collection of Fisheries data! ( 
fishlng vessel management/design/ 
fabrication repairs of fishing gear. 
Place of work : AISL including Andaman 
and.Nicoband 
48/2001) •: SH. K.K. BHATT, 

SUPERINTENDENT, VOCATIONAL 
REHABILITATION CENTRE FOR 
HANDICAPPED, REHABARI, GUWAHATfr 

•78100& OLD ITI CAMPUS. 
OneVocatloflal Instructor (Computer .  

Application): UR 
Pay : Rs. 5000.8000/- 
Ae:30ycars. 
Essential Qualifications Matriculation or 
its equivalent. National Trade Certificate in 
the appropriate trade or National 
apprenticeship certificate in the appropriate 
trade or any other recognised.equivatcflt 
quaiifictionin the appropriate trade with at 
least3yrs.practiczil cxp. (preference will be 

• givontocandidato trained in Central training 
lnstittXtOfOI instructorc in the appropriate 

,/As IScr revised procedure w.o.f. lt 
Sopomber-91, applications recolved 

•cmploymcn.t exchanges against 
ndvertlsementof Central Empkyment 
Exchange are to be forwarded to the 
respective emplgyers directly by the 
employment exchanges und 
ntirnatlon to the Central Emplo 	nt 

0. 
dvertlsementNo 	2001 

or the following post 
•:upto 10.9.2001 h the prescribed format 

eendoftho advertisement. 
Pcations are to be submitted only to 

ti'oVi 	Employment Exchange. 
pthotdd not be submitted to the 

Cent 	 t Exchange. 
Dartme. ..candldates belonging to 

the th ëNlnistry!Department fulfilling the 
samUacabons. 	,exp. etc. as laid down 
brthepbstmayepply direct to the employer 
and' nOèd iot send their applications 
thoui local euçloyment exchange. 

Appflcalieds of candidates other Lhan 
-those coveredunderatno. 2 above and the 
StateofMjnachalPradesh and Sikkim will 

.not 	they are registered 
withthe employment exchanges and their 
thppllcations are routed through the channel 
of ernpio'ment exchanges. 

Applications submitted directly to the 
ethployer (other than.tho candidates 
residing IntheState of Arunachal Pradesh 
and Sikklm without the channel of 
cmployment ,exchanges wilt not be 

5 Sct'oàppcaton are required for 
cachpt.uotincdvcrtiserncnt No. and 

.J. '._?UU 	 - 

TV) ;.UR 
Pay : Rs. 5000-80001- 
Age :30 years. 
Essential Qualifications: 1) Matriculation 
or its equivalent. 
2) National Trade Certificate in the 
appropriate Trade or National Apprentistdp - 
Certificate In the appropriate trade or any 
other recognised equivalent qualification in 
the appropriate trade with at least 3 years 
practical experience. 
Place of work : VRC for Handicapped. - 

Cmeictlal)=:UR

7aa a. 
Instruct r 

 •• 	- 

Age:30yeai. 
Essential Qualification:1) Graduate of a 
recognised University 
2) biploma or certificate in commercial or 
Secretarlate Practice from.a recognised. 
Institute. 
DesIrable :1) Speed of 40 words per minute 
In typing In English and 80 words per minute - 
In shorthand. • •••-•- - 
Place of work : VAC for Handicapped.. 
AgartalaTripura West - 799005 

OneVocational Instructor (Metal) : OBC 
Pay : Rs 5000-80cil- 
Age :30 years. 
Essential Qualifications 1) t.4alricUlatiOfl 
grits equivalent. 
2) National Trade Certificate in the. 
appropriate trade or • National 
Apprentióeship Certifale in the appropriate 
trade or.cny other recognised equivalent 
quafification in the cppopriate trade with at 

Format of Ap!ication Form 

I.Mvdrtisement No: 
Sertal Number of the post: 	• 	• - 
Post applied for: 
Name of the Employment Exchange with 
Registration No. 

.5. NCO No.: 
Name (Mr/Mrs/Miss) in Block Letters: 
Father's name: 
Addr ss (in full): 
Nationality: 

nb. Whether SC/ST/OBC: 
11.Whether Ex-Serviceman (Yes/No): 
12. Whether Physically handicapped (Yes! 

• i3..WtOther bIofgs to any priority 
• ' :catedr et 

Dateof birth (Christian Era): 
Lartguäge known: 
.Academlcltechnical/professiOflal-

• uriiidatienis (starting from Matriculation or 
• êquivjOnt,xamiflatiP!1 (s) passed (b) 
Divis(gfl and %age of marks (c) BoarcV 

•.SilY€sitY-(LY?ar of passing (e) subject 
.takefl •  
17 E)perience (a) Name of the employer 

j) .Deslgiation of post (c) pay scale (d) 
ture of duties (e) Periodof employment 

from ;..:..to ..........(f) Last pay drawn. 
18. Are you prepared to be posted any 
wherein India (Yes/No): 
19..Ariy.additionai information regarding (I) 

• Qualification (ii) Training (iii) Experience (iv) 
Research (v) Publications. - 

0.Xtturricutar actMties. 

I so!3mrtydaelcre that ti-a statement rnada 

• 	• 	tdO). 	• 	 • 	IflZti yC5 praci5 	' ': 	by me in uiz 	are correct to tha best of 
oLc!ccbidforSCJST.OBC. • Flece:óf.'O 	(rr,vahati. 	 • P!aceof v:o:t: : \'RC for liancicepped, • mylnowcdns and Lscl'd. 

rr Phyeica Handicapped ç 	 SHRI 1).Ttb7Ttt. 	A±i!a,TripuraWest-  

.crv.r.scape rules 	 SUPE.ItI!DENT (I/C) \'RC roii -Abirc ':tio'sUocu 	 4 	(Sgraii ooft. oca - ..,:e, 
i3 £p&lCntiOflS rce ad ' 	14ANtQPcD.,_. ADROY A/ 1 	QYSCh'OCL':OCaOteS - 	 - D -  c" 
%hh2tS 	ot 1 cc ci 	STfl'Oc LAbOLP l)CET 9J 	 - 	Prco 



. 	 o 	TRIPU SU 

PPPURA AGJRT?LA 

D. ICC 	T)atccl, g -U- 1  the t 
49 

i 

of 
if Xndia 	art1a. 7. 	 I 	• 	• 

• : 
S  ±. 	. 

- r  'OrwarJinC of ?PpliCQtiOfl rono 
S 	

_1 
c;cIinr.t t •:••i 	\1 '.0 	.'i 

vI .VL1Uj_. 	 UCWL, 

•••••s••s. , I............c.... 	 . 	
05.. 

Srcnc: C,E.r. 	 10 	/ 15/2001. 
•...........S..,..... 	. ••., 	. 

/ 	

I 

I m to fonrd heith 	_& )No&  
on () duly fi 1 ec in as r'cei4 from the carcTdaWs( ') :c —' : 

he'r under for t&}i 	nPcrssar action p1c? 

— -- --- -- — — — --- ----- — — — - -- — -- — -- — 
No 	Nanie 	the cdic3atosX) 1iegn No. 	Rim. ./c. 

	

I 	 & 
N.C. 0. 1't9'Ey 0 	

I 

	

..t 	.. — — 	 • 00 	 ----- ......L.... •.. 	 I .......— ---•—• 	
• 

	

•0 	 I. 2 	 3 	 / •1 0 	0 	•0 	 I 	 * 
93 	 _U.1. 1. 	,.S1ri. Sudip Bisw, 	 .773/ ___ 

xyaix • 	 • 	 S 	 •U 	
853.10 

2, 	Shri Ashi Ac1arjoc' . 	6247/92 	 oc 
033*10 

• ,:.3 	.Shri, Prtha Sarathi Ghosh ' 	497/97 	. 	\ 	ôjc 

:.. 	g_10 	stated 	 . 	 . 	
Yours cdthfu1.v 

— 
Sub- 

Ag.rtii. Trpur* 
fl to  

The Cir.ctortc of Civoxa1 of Emp1oyrnt Exchnci, ireE:c... 
Of Gerer1 FmpIoyrnt. Tr.tning (M/o L:thoir)  
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VRC Poa HANDICAPPED, AL3ARTALA 

TATfl cATPMWT op rW (JnTnATPrM TW Pocr OP vorATIAt 1LR1tT0MRTAL REEVED 

l4drss of the ::.;1EducaticLt 
I. 	 Qualiffcati 

Technical 	bate of Açe as on 
QualificationBirth 	110.9.2001 

(A ) I 	 (c\ 	I (7 	 11?) 
-. 

na an 
ILch. 

41/334w Vol).ala Strg.', 	Lr.or 
:;taa1lriPost, 	- - 

.620lOTxichu-iD1st, 

S,S.LC. 
S'/SFi.riC4Kishna Moorthy. 
faI&4Qontr.et1 - 

Ji.Jar )qarPost i 

1UIi Adr Shaxe;" ;i.1i.S, 

Ni55/2Z.tha. Kagar 
irchaM K.. 

AkhdaB&,i'Tal. 
'Jab alDur. &&dhya ha. ah-402 001. 

5.E 9  26.07.71 	30 Yr.lrnohth 	.9Yoarç.: 
Mechanical 0EC-:x2Qr!encG 	:plc ;  
Enineer. 

H.C,V.T. 14.02.00 	21 Years 0i.st 	c 
W.ldir*g 7 month axpoco 	a.p10 

4O y  

c.a3't ç 	an a 

N,C,V.T, 	25001.77 24 Year0BY1á.Dictric: 
7 Montha 	XP11O? Emp1cy 

'urn 	Excw 
3&ba1 

'hrtSudip Bhzw.s' B.A. N.C.V.T. 24.04.72 	29 Years OBC 	3 Yr r 	Sub- 

0 Sublah th,Biswas 
i a..ri$.Tilha, 

experience 	EpL.-- 

as 	casu1 	xc5 

:P. 0 boyiaar Aa.rtala 
Trip\.7.99O05.' - 

worzar 
Turner 

B.Tech B,Tacb. 01 03 76 	23 Ycars 06C 	IL 

/OO Cab4Adr* Acharj.. 
c/o UpaAahs.rj.. 

in 
Me ch. 

in 
M 	h. 

6 Months rpo 

i9hali5 Rngin..r Engtneer /çt3 

3.S.C. N,C,V.T. 
MachInist 

17 0 10074 	26 Y.*rs 
11 

0&4 	 Dictruc 
Ep1or 4SJ0,Shi Pfl'xS.shnuda, ilxohinr Bow.npally, - 	.. '--rut1ntri5—' Hvdcra oeraraD8a-ow vu,' ,• ------ 

LUxtud. 	 B A, ,ijMaa&r N.C.V.T 	16 06 74 27 Years OBC 	Yoare 
• 	;.:'. 	, 	 1st Year Fitter 

instructor hanudas 
2 )onth experioflc 

as 	craft 
?1u 

!xch. X. Urkud. Craft 
A'J.wsn&la P,0.Girdha, 

bista 
Tr. 	from All Listructor har 

,rta.hsni 	Bh.ndara Hyerabad 
harastra-.44i. 809. 

53hiRCindarajan 	: 	SSLC N.C.V.T. 	 18.9.73 26 Years CQC 	6 Years 
'SJ0'hrVeR.aja Manickam 
r 	 )avil Str..t, as XC 

VjIa.kU4j 	Villa *. p.o. - 	Intuotor flr 

Thbthtzr4PoondtTel.k, 
Th iy.xtir..ist$Taailnsdu-614 715. S 	 - ; 

9' Shrj Dasari Rabau 	 P.U.C. 	N,C.V.T. 	01.06.76 25 Year 	085.aarI" Dirtr-s, 
1.S/0, Lit. 0.Kidi.ri, 	 Fitter 	 3 Monthi 	,..exPri%nce EaPIOY 

Prahalsda Punam, Ot.No.6-136/1, 	 as 

VisAhapatnws Djitrict, 	
n -trUctoi Vj.. 

,ndrA Pr;d.sh Stat. 

cr(Sri Bri,j Bhusan Nishsd 	 H.S.C. 	N.C.V.T. 	2.04.71 33 Years 	OBC, 9 Years 

S/O,Shri Rue Surat Nshed, 	 Tool & 	 '. Months 	experience ,iu'! 

- C/0 Shrt 	Zumbr.V1rathnirç 	 Die maker 	 '° 	- in lool'& 	s-. 

'Type III, 	 Dle saker 	Sc! 

Roo No.3. AtI thunabhatti, 
a t-400 022. 

4- 	 rn 

41 
0Hi. Sup.i 

A in f/i 	L- 	 Superthtbderrt 'nchaj' 
Mtnber Scrotary:. 
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1.-01 	OBC CERT1ILIE 
For uurnose other than GovcrmuiL1i2i 

6 
i_ -.2 

lom 

This is to ccnify Uttit sW'S /a ...... 	. 	.. ..... ... I .................................. 
5/0... 	 ••j 	 , 

of vi11a cJ 	Yf1 	 • ...... in SubDivision 

of 	 District 

in the Statc of Tripum bclongs to
..... ...  ................... 

..... 

community ( Sub-ct.iste.  ) which is rcconised as 013 C in In 	 G0v1' I 

vidc Notificution No,F, 6-74/SCW/STATE19/4859-5010 d:ued 

• 	 2. 	S/S 	 ind 

tti/1ur family ordinarily residcs in 	 ......................................... 

..........................................................'under Sub-Dtvtslon ................  ... ...... ..................... of 

Disict 

in ihe State of 'iripuru. 

LA 'I  

I v i\iOIi il 1  (,) 

........................................... 
ucdherewWhave the arnc rncaIltt;h:7C) oc 



LPU1U 

	 AvAi~ LIP,,i,- 
C WL 	.1('11 SCII CASTL: 
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i 
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. 	:.. 

' 	 vC rtcOg1I1ui 	46 Corwtu 
Pno GovclIL 	n' 

u Tr 	;rr as per 
itiCJ 	tu 	Other Bacir' 	TY.::- 

Co 	rflfl 	jL3 	 1L 	( u 

of 	
thC 	 0G' Co 

G 	ma 	Lhc 	11 0 1 
thoS Lt to 	or 

by 

Si. 	Li.; 	o1 	OBC 	Coi 

s. 	List of 013C CoUflVti0S 
Go t No. 	LPrJ o 	h' 	C 

by t ITO4 	dc)ar'l 	hc Stmt 

..... •---- 

( Gano1) I 	Badyakar,  Du1i 
Icharji 	 J 1aarchi, Sibdakr 

Badyar, DhuJi, 
2. 	13aiChri 

U 	cii, 	m1kmT' 	
.. 

... j, 	33 	ru jib : 
3 	]3u 

3 • 	 inb 
• 

4. 	rn6i 	 .. . 

5 • 	)Irui, 	rujibi. o:L 	t;i:: 	Con -i;:n.3. 	L-cvU. 

. 6.   
6.auri 

Bhar, Rajbhr • 
1. 	BI n 

Cii ou1ia  

9  • 1 0. 	Doadh, Dod 

10 • 	Di3hflUPriY 	i'ani? 
Gar 1 1 • 	a 

n 11 • 	Bid 
1 2 	@ al'ari. 

Chou)afl 2. 	-.  

1)O3a(UL, 	Bo::.ad 

 

Gora 
1  5. 	Kn,ndii 

i-' Garai 
- 

16 , 	Girl ii1uiT - 

17. 	Go1a, 	Go, 	1al:tV 	M(r 
 

1 8 	II oiaWLn, 	( :j 11,da: 	, 	ir.ic.,.'.t1,'.: 1 o. 	Ki.r:L 
• 

1 9. 	Ku 	jio.tJ., 	Kui..r 

1 9. 	Thmi'a 
20. 	j3T:i. 

2 0. 	K:inIh 	 . 	
• 

f;•• ... •- 	
von 	)L'..iVI 	. 

:. 

5: 

.3-• 	, y . 	 .• - 
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.. 

-- 	 . 	 . 	 .. 	
. 1:... 

0 

21. 	ICcL'c.LL 	 21.' 

	

\ 29 T  ar' a' . , ICa u. 	 22. flarn tui I 

2.  
rr 	

T u blikar, ICu"tr, Ru'.. aiv'] 	24. 	jrt.it lLi• 

25 .Kuri 	 25. 1)J t, 	LI 

2G. 	L.U1TIJ_ 	 26 	''c , fr 

	

' 27, 	L 	 t)  

3 	Cli ni VD 	'In I 

2. 	ar 
 

29. Pn 

) C) • Ito 	 ). 	i'anlr L7 P un 
•Va t,Natta 	 '3 1• 

-• iL.ip , 'ii 1 	- 	, 	• %truthax 
1ttk 	 4 53. Thrtf, Titi 

Liiih, 

	

ai) 	 . T 	( Or rt ) 

- 5 • 	IU iy, Illuxiia 	 oi, I i 	Ui 

	

• 	Pall L 	 . 	i.. 

37 Pna1 (M-milnud 	)  

36. Pinki, Pa1zutz 	 . 	37b.) ian(@1 

.3. Pt3j 	 . 	. 	3d..: itaj Coriya ) r.. . 

"0. ]L . ( 3i y) 	 39. Ra.Llv 

	

.i • 	 ' O, TUervfa 

311 ic1.r 	 1 . 	Biri 'h i -. 

	

3. T.Lo 	 /1 2. Giii 

* 446- Tant:i., Tati 	- 

ii 
- 	Li 	( Oxya ) 

-• 	.- 	1  YOCJ.;  JC(i, Nith. 

r' 

4 l'c 
rYil' 

. 	
-.''• ) Iphr. 

-- 
DL3  

t".c-rot'ry to l;liO Cov. of 

( Con -V ...i'/). 
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All 	
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•1. 

' 

r1T 
The Assistant Director, 	 .: 

Government of India, T 
Ministry of Ltbour & Lmploymcnt (D G E & T) 
Vocational Rehabilitation Centi e for Handicappe4t[ 
Abhoynagdr,Agai tala , rripura,wcst ,799005. ,. 
PhonL-0381-2325632 

In ieIreiic lo v o t i r !etCr No.VRCVAG'17C-3 I U IdI(> 

Dated o8-03-2005 OH the subject incntoned abov& "1111 to iilIoFJfl Volt tI)1( 

Ah ii 	iid ALII ui (.i n ik) is the same suln4nL ofthc conimuntly 

which has bcn declared as OBC inTripura. This is. 	favour of your inl'orrn*tion. 

S.  

Yo 	ilf thy, 

Dircct* for Wc11i;c o I 

Scli,astcs 	.OBCs,'Jripura. Agtit;tIt. 

? 

. 	 .., 
," 	 .:.. ..• 	 . . 

.' . 

' 
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V J 	t68 	VcduvNett31ara.. t  

• (thro 	dithe  

	

J 	 S 	/ 
I 	 dtt 

and Shoncotlah t.a!uk' 	 . -• . 	/ 
of..TiwncV dict 	 / 

whcrothocornrnUnitY 	 / 
is a Sthcducd Caste) 	 / 

	

169 	yecaiva(inKflriY 	
0 	

/ 

kurnari Ci1dCt and 	 / 
.Shenocottah takik of 	 / 

• 	TLn.rnelvcli disict) 	 / 

;:. 	170 	Veflan Chottiar. 
Veluthodathu Nar 
(in Kannly 4kumar 

tIuk of Trunive!i 	 S  
.cstrict) 

	

.5 	 ' 	 •S.. • 	 •S S 

•0 	•• 
• 	V3L. '' 

Purinan VittuJ. 
Gounder 

	

S. 	 '.'.tr(incIUdn9 
Okkaligar. 

r 	3. 

Ok.i.y. 
OkkaIiya.G..'. 
Okkaliya Gowder 

I 	 v Chetty (the 

	

• 	176 	Yadava 

	

• 	 tdaiyar,TeIu9U sp 	• 
Idalyar known as 

	

0 	 Vaduga Ayar or adiga 
I 	at or Golta. 	rd 

	

• 	 ;•:.. 

Gol.) 

7  
r 

-It 

Nagarchi, 
Sabdakar 2 

2 Baishnab 5 

lo 
41  

Bangshi 3  
4 Batut 	Barujib' 

C. Bnnupriya Manpuui 
Ct.rt2fl 

dt 
0 
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ALV/VS 

Government of India 
S 	

Ministry of Labour (D.O.E & T) 
Vocational Rehabilitation Centre for Handicapped 	J 

Abboynagar, Agartala,J$pura ,vest-79900S 
E-mail: vrcagarth1a1iub.niC.ifl 

Phone:-2325632. 

VRC/ACT/EST/A-11O19/g1 
	 Dated:2O-O3-2OO4 

MEMORANDUM 

On scrutiny of the service book of Sri Ashis Acherjce. It is seen that he was 
appointed to the post of Vocational Instructor (Metal) against 013C vaan' vidt. otlkL OI(l..I no 

—vRc/AoT/sr/A-1 1019/1138-47 dated 22-07-2002 temporarily in the p ty 1tk ol R' SOOt) 

150-8000 and joined to the service on 22-07-2002 But ts per the not,hcttiou ol (,ovuiiiUut of  

India for common list of OBC Sri Acherjee does not belong to OB( ategorv tnd aicoldinglY 
his appoiIitment to the post of Vocational Instructor (iveta1), which is a post oil )t(. categoly. k 
wrong and thus deserves to be terminated forthwith. 

• 	 Under the above position, Sri Acherjee is asked to show-euuse as to why hk 

appointnient should not be terminated after expiry of one month from the rale ui receipt ol thiS 

memorandum. 

TO 
• Sri Ashis .Acherjee 	 S 	 (P. Mondal) 

Vocational Instructor(Metal) 	 Assistant Director (Rehab) 1I( 

VOcational Rehabilitation centre 	 Ai!stant Direetor, Qhhab. )  

• 	
V. R. C. for Handicappod 

for Handicapped  
Agential-799005 	 I 	 aarta1a. Triur 

4I 
' S  

	

S 	 S 



Government of India 
Ministry of Labóur(D.G.1 & T) 

Vocational Rehabilitation Centre for Handicippi 	AI Abhoyiuigtzr, Agarta/a, 7r!pura ves%-799005 
E-mail: 	gartalap 

Phone:-2325632, 

VRC/AGT/EST/A..1101g/2 56, 	
[)a ted: 20-09-2 OOi 

LI 

EFICE ORDER 

In continuation to the Memorandum NO-VRC/AGT/ES•1//\.. I 101 9i24 dcd 20' August 
2004 and in pursuance of the proviso to sub rule (1) of Rule 	of' the (entrif Ck'iI Services (Temporary Service) Rules 1965 1, Shri Parikshit Mondal, Asskt,it I)ircclor (eHh) in 

charge of Vocational Rehabilitjon Centre for Handicapped, Abh 
Vil;liI.Atrt:ifi hcrch 

lerminale the temporaty services of Shri Ashis Acharjec,Vocatjoñal I list rLc[or (Met I) oI Ii H; 
centre on 201 September 2004 aflcrnooji after examining his represet t it I sithi 	ted un ep1embcj' 2004 which is accepted and rejected Ir consideration. 

•1'o 
Sri Ashis Acharjee 	

S 	 (P. Mondnl) 
Vocatioiiaj lflstructor(MetiJ) 	 / 	Assistant Direcit,,' (lc1iiiu) I/( Voc 6011a1 RhabiJjtatjor centre 	 . 	. 
Iqridandicappcd 	

J AgcntIdl 799005 

/7 
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Jl 	
02/0 

Abox 

Govereiiit of India  
Mlnllstry of Lboir (DOGQE & 7) 	 5211  

Vocational Rehabffitafiorm Ctre Tor Hmmdk2p ped 
Ilk 	 w979O 

.. 4_ 

NRC/AGTEsT/A-11o23(A)/(1(2. 	 D2207-C2 

' 

OFFIICIE O1REIl 

jj 	 .. As per recommendation of the D.P.C/SC held on 21-02Oi anc tppod 'ide GE1' letter NO DGET-A-32012/5/2001EE11 dated the 24th  June 2002 	Asms 
appointed temporarily as Vocational Instructor (Metal) in the pay scaie afiKs .5000450-8000/. pks 
othçr allowances we f 22nd July-2002 (Forenoon) in the Vocatio 	Chd 	 ( 	' 

Handicapped, Abhoynagar, Agartala, Tripura. The terms and co, 
governed as mentioned in this Office Memorarnium NO  

); 	 June 2002. 

• 	 .,:; 	 . 	 . 

His appomtment is purely temporary basis and his services shall stand termmateci a 
time without any notice or assignmg any reason 

.(F MONIIDAL) 
1 

To 	 - 
• 	Sri Ashis Acharjee. 

S/O. Lt. Debendra Acharjee, 
C/O.SriSwapanAchaee. 
Vill. Chandigarh, 
P.O.. Chandigarh(Melaghar). 
Dist. Tnpura(W) 
Pin-Code.799115. 

Copy to: - 
The Dy. Director General (EMP), Ministiy of Labour (D.(G.E & 1), New Delh - 
The Pay & Accounts Officer, PAO, DUET, New Delhi - 0 OOL 
The Accounts Section, VRC for Handicapped, Agartala, Tripuira West. 

.4) Personal file and service bookoftperson concerned. 

PW 

11*4 
IS,/ 

 COP` 

/ 
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I ii 1/ 	 1 
To 

i.'7 	 'Dtsc 4saistant Dcotr(*ubt1tttt 0n) 
V i4. ' 	VcxStonai cab11itttqfl::qOfltiO OiUiCCPt1C 

.1 	 tuicii y of Lobttr (PGE & )' 
aovernuont o, Inc)ia 
AV -  

A 
-. 

- 	- 	 'n 1ILobcjJ 	h VIti t 'I 	Cl V. rp 	 I I 

-. 

- 

..... 

I 	b.civc 	tho boDou.r 	to 	c1UrCU 	%)U '. i 	UI).C.2 

?: 

•P' 	rc 	ctiQU, 

 

of 	tuo 	ThC/iC 	Lt; 	' 

U.j ocd.noo ,4% at1 a l)l)rovod vito L't  

tod 2.06.20O 	I win appoiutcJ uo tbo Vot1 

Ir2?tructclr(Mct1) in tho pay 00310 of Ii. 	OOO - 3UU 1  

ç.. U&th OtIcL tdCUfl4ib1O a11O%3 9  u c . • O.')J' 	It 

LlO VocttiOn1 	tc1i3billt.at10C3 Ccrtrc  
1 

t• .iI 
Abynagar, Agat31A, 'rizra an pci 	thic tcx't3 	n' 	QOL1 -  

tLOU3 oi 	the £iOp(U1  No. 

atcO O5.(Y7.2OO 

1 • 3 	hcivc cozp1etca ttiO yowt 	ür C.Iy 	iV1CC Ofl 

- 	rob1tiOn 1303t oucoLJOZUllY 
 

tIcrKflcnt 	in 	tiii1 	poat 	or 	Vr 	Lir,t41 	LIt- 
V 

iiiit tcly 	on 	cocipicti oi 	ci 	t:c 	•. 	• 	• 

Etfl00 	tL-tc pcxioc 11cw 	uot 	bccG 	c.tcxOd 	or 	rt 	:31' 

thoApotnttUC A.uttiO'ity. 

Your 	 . 
25. £latcl 26.1.OL'i. 

Sub ; 1LOI)1y to tho sLov cue 3iuL; L 	O 

tczi*inatlOfl of .:;,' narvioc. 
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03.a 	I LPliOC for tbiD DO.3t it3' 
L.C9PODC to thc 

Ito./20 	Ut0d tn 
tbo EpoYt 

GW Atod 	
tb to iit August,f.,woO and on 

(k1C perutiY 

ttlo 5Ub4t0t0'l 	pioyCUt &tct'IC 	
• 

to the 	rtO.b0l 	
at tIC 

flj1ttLti0 CcntrC fX 	UaLCPP 	
thfl- 1Y 

V1C 	to 	
ppc3r in the Int1 	

i;cI 
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